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IN THE CENTRAL ADMINISTRATIVE TRIAUNAI. ( |

AHMEDABAD BENCH =

O.A. NO. 1 76/91

T.A. No.
&
DATE OF DECISION  21-1-1993
Shri ﬂl’!.B . Gadhvi Petitioner
Shri M.K. Paul Advocate for the Petitioner(s)

‘D Versus

- Union of India and Others Respondent

Shri B.R. Kyada Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. N.V.Krishnan Vice Chairman

D »

The Hon’ble Mr. B.S. Hegde Member (J)
1. Whether Reporters of local papers may be allowed to see the Judgement ¢~
2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement ? /

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Dolatdan Bapjibhai Gadhvi
Platform Porter,
Rajkot Junction, Railway Station,
Rajkot. Applicant.
Advocate Shri M.K. Paul
Versus
1, The Union of India,
O Owing Western Railway

Through General Manager

Head Quarters Office,

Chruchgate, Bombay.
24 The Divisional Railway Manager,

Western Rajlway, Kothi Compound

Rajkot. Respondents
Advocate Shri B.R. Kyada

ORAL JUDGEMENT
In
Q.As 176 of 1991 Dates 21-1-1993,
Per Hon'ble Shri N.V. Krishnan Vice Chairman
&_ ~ This application has been made seeking
- éonL Arrrin (’r&ué or- Da\/y e Ao

direction to the respondamts tg{treat the applicant/on

duty in continuance of his service -

-

..3...




: b
from 9-9-1290, bac use he b J,sust:ined injury while
on duty on 9-3-1990, The le rnaed Counsel for the applicant
<
stotes thot during the pendency of this ap.licction the
qvf;pl"r ot that durivg the sondency of thi pli-
cetier the applicant has sirnce been teken back on duty though
he wes unable to state the date of such resumption,
2 Under these circumstenice, in so far zs the maoin
) relief for psrmission to resume cduty is concerned, this
application has become infructous,
3. The respondents hove not filed @ reply., It is
steted thit the responderts “re yst to regularise the period
of absence of the zpplicant,
4, We ~re of the view thot in regard to this matter
&
the applicant should file/rﬁprosant;tiunjif not already beer
C done,

5. In this view of the matter,we close this applic:tion
as hzving become infructous end declire thet this will not
stand in the =gg way of the applicant from filing & represent-
ation for regularising the period of abscnce from 9-9-1990.
within one month from ths date of receipt -f this order):nd,
in csse such representstion is received , it ié open to the
respondents to dispose it of in zccordsnce with law within

three months from the date of receipt of such representation,
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(B . 3 . Ilmgde ) (r ,"-J.K.I‘ishﬁan)
Member (J) Vice Chairman
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